
<,OVFRNMFNT OF M/\NIPIJR 

Sl 'l'RI l'/\Rl t\ I : I AW c'<: LI ·< ilSI ;\TIV L /\FF/\IRS DFP/\RTMLNT 

N< l rn :IC/\TI< )N 

l111ph:1I. lkccmhcr 17. 2020 

N
1
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t-~ - 12-2020 i~ herd,~ publi~hcd in the Manipur Ga1.dlc for genera l information: 

THE MANIPllR PllHLIC SERVICES DELIVERY GUARANTEE ORDINANCE, 2020 

(Manipur Ordinance No. 8 of 2020) 

Pwmulgated by the Governor of Manipur in the Seventy-First 
Year of the Republic of India. 

An 

Ordinance 

to provide the service seekers to avail the services of the 
government departments with minimum inconvenience and 
maximum speed and for the matters connected therewith or 
incidental thereto. 

Whereas, the Manipur Legislative Assembly is not in session and 
the Governor of Manipur is satisfied that circumstances exist 
which render it necessary for her to take immediate action. 

Now, therefore, in exercise of the powers conferred by clause ( l) 
of art icle 213 of the Constitution of India, the Governor of 
Manipur is pleased to promulgate the following Ordinance:-

CIIAPTF.R I 

PIU:I.IMINARY 

Shor1 title, I. (I) This Ordinam.:c may he culled the Manipur Public Scrvi~cs 
extent artcl Delivery Guarantee Ordinance. 2020. 

c.:ornmcncc-

mcnl. (2) It shall ex lend lo the whole ol' lhe Slate or Manipur. 

(3) II shall come into force al once. 
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Definitions. 2. In this Ordinance, unless the context otherwise requires,-

(a) ''Authority" means an Appellate Authority, such officer as 
may be designated by the public authority, who shall be 
above the rank of Grievance Redressal Officer referred to 
under sub section (I) of section 6; 

(b) "Complaint" means a complaint filed by a citizen regarding 
any grievance relating to, or arising out of, any failure in 
rendering of services as notified in section 4 or in the 
functioning of a public authority, but does not include 
grievance relating to the service matters of a public servant 
whether serving or retired; 

(c) "Days'' means the working days, referred to as the 
time line; 

(d) "Designated Officer" means an officer notified as such 
under section 5 for rendering of services; 

(e) ''Eligible Person" means any person who requires the 
service for which he is entitled as per statutory provisions 
or executive instructions in force and applicable; 

( t) "Grievance Redressal Officer" means a Grievance 
Redressal Officer appointed under sub-section ( 1) of 
section 6; 

(g) "Prescribed" means prescribed by rules made under section 
24; 

(h) "Public authority" means the State Government and its 
departments and includes any authority or body or 
institution established or constituted by or under any law 
made by the State Legislature and owned, controlled or 
substantially financed, directly or indirectly, by the funds 
provided by the State Government; 

(i) "Service" means all the goods and services, including 
functions, obligations, responsibility or duty, to be 
provided or rendered by a public authority; and 

U) "State" means the State of" Manipur. 

CHAPTER II 

RIGHT TO DELIVERY OF SERVICES 

Right to 3. Su~ject to the provisions or thi s Ordinance, every individual 
services. citizen and organisation shall have lhc right to lime hound delivery 

of goods and services and rcdressal of grievances. 
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CHAPTER Ill 

NOTIFICATION OF SEU.VICES BY STATF: 

( ;ovEH.NM ENT 

.a. The State (1(1Vcrnmcnt shall notify the service<, to which this 

Ordinance shall apply and the stipulated time-limit'> within which 

tlw sen ices shall he prcwided including tho~c '>pcci ficd in the 

Schedule: 

Provided that the State Government shall. on the request of 

an) person. association or organisation or on their own, amend the 

Schedule. by notification. so as lo modify or bring in additional 

services or goods within the scope of this Ordinance. 

Notification of 
<,e rvices by 
State 

Government. 

5. (I) A public authority shall. within two months from the date of Obligation of 

notification issued under section 4, publish the names and Public 

addresses of Designated Officers responsible for rendering of the Authority to 

ser. ices notified under section 4. publish names 
of individuals 

(2) The Designated Officer shall provide the service to the responsible for 

eligible Person within the notified time limit. rendering 

(3) An eligible person shall make a duly filled in application in services. 

\,\Titing or through electronic means to the Designated Officer 

for obtaining any service. 

( 4) The Designated Officer shall, on receipt of an application 

under sub-section ( 1 ), provide service or reject the application 

within the notified time limit and in case of rejection of 

application. shall record the reasons in writing and intimate the 

same to the applicant. 

(5) Every Designated Officer shall maintain detailed record of 

services applied for, in such format, as may be prescribed. 

(6) Notified time limit shall start from the date when requisite 

complete application for notified service is received by the 

Designated Officer or a person subordinate to him authorized to 

receive the application. 

<7) The Dec,ignated Officer shall be acknnwledgcd by a receipt, 

issued in writing or through electronic mcans or through text 

message or through any other means as may be prcscribc"1, 

specifying the date, time and place for the service to he provided 

or rendered under thi s Ordinance. 
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CHAPTER IV 

APPOINTMENT AND OBLIGATIONS OF GRIEVANCE 
REDRESSAL OFFICERS 

6. ( 1) Every public authority shall, within two months from 

the date of notification issued under section 4, designate as many 

officers as may be necessary as Grievance Redressal Officers in all 

administrative units or offices at the State, district and block 

levels, municipal corporations, municipalities, notified areas, 

panchayats and such other offices where services are rendered to 

receive, enquire into and redress any complaints from eligible 

persons in the manner as may be prescribed: 

Provided that the Grievance Redressal Officer so appointed 

shal I be at least one level above, and be deemed to have 

administrative control on the Designated Officer. 

(2) Every public authority shall, immediately on appointment of a 

Grievance Redressal Officer, display at its office or customer 

care centre or help desk and at the sales outlet, if any, website and 

at the office of the Grievance Redressal Officer, the name of the 

Grievance Redressal Officer, his address and telephone number, 

e-mail address, facsimile number and other means, if any, of 

contacting him, in respect of each area for which the Grievance 

Redressal Officer has been appointed. 

(3) The Grievance Redressal Officer shall provide all necessary 

assistance to citizens in filing complaints. 

7. All complaints shall, within three working days of the making 

of the complaint, be acknowledged by a receipt, issued in writing 

or through electronic means or through text message or through 

any other means as may be prescribed, specifying the date, time, 

place, unique complaint number and pai1iculars of receiver of 

complaint along with the stipulated time frame within which the 
complaint shall be redressed. 

Action to be 8. (I) Upon_ receipt of a complaint made under section 6, it shall be 

taken by the duty of the concerned Grievance Redressal Offi 
Grievance that:- ·' teer to ensure 

Rcdressal 
Officer. 

(a) the grievance is remedied in the prescrib ~ t· . 
. . . ec, 1mc frame; 

(b) I he reason for the occurrence of the .· , . . 
. . • , .·, , . gi ICVdnce ts identified 
the gt tevance 1s redressed s·it' ,r . . . ' 

. . . . , ' is actonly w1th111 the 
prescribed time lrnme und the responsibilit . . ' 
defaulting person is lixed; Y, 11 any, of the 

( c) where the grievance has 
deficiency, negligence or olcl:urred as a result of a 

ma easance on th e part of an 
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individual, then the action will be taken in accordance with 

the applicable rules alter affording an opportunity of 

hearing to the Designated Officer and the eligible person; 

(d) where the Grievance Redressal Officer is convinced that 

the individual responsible for the rendering or the services 

has wilfully neglected to rt:nder the service or there exist 

prima racie grounds for a case under the Prt:vention of 49 or 1988 

Corruption Ordinance, 1988. the Grievance Redressal 

Officer shall make an observation to that effect and in 

writing refer the same to the appropriate authority. 

(2) The Grievance Redressal Officer shall ensure that the 

complainant is informed in writing the manner in which the 

grievance is redressed. 

9. The Grievance Redressal Officer shall, within the prescribed 

time frame, report every complaint which has not been redressed 

along with the details of the complainant, nature of complaint, and 

reasons for non-redressal of the complaint to the Appellate 

Authority. 

CHAPTER V 

APPEAL TO APPELLATE AUTHORITY 

10. Every public authority shall designate such officers as Appeal. 

Appellate authorities as may be necessary in all the administrative 

Departments and offices as provided in clause (a) of section 2. 

11. (I) Every complaint forwarded along with the details under 

section 9 shall be deemed to have filed an appeal to the Appellate 

Authority. 

(2) Any person aggrieved by a decision of the concerned 

Grievance Redressal Officer or who has not been informed in 

writing the manner in which his grievance has been redressed in 

respect of a complaint filed by him, may, within thirty days from 

the expiry of such period or from the receipt of such decision. 

prefer an appeal to the Appellate Authority: 

Provided that the Appellate Authority may admit the 

appeal after the expiry of thirty days i r it is satisfied that the 

complainant was prevented by sufficient cause from filing the 

appeal in time. 

(3) The receipt of an appeal under sub-st!ction (2) shall be 

acknowledged by the Appellate Authority in writing or through 

electronic means or through text message or through any other 

means as may be prescribed, within three working days. 
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f (2) or deemed appeal 

(4) Every appeal filed under s_ub-sec 10; b Appellate Authority 

under sub-section (I) shall be disposed O y 

within the prescribed time frame. . 
. d .d. an appeal, impose 

(5) The Appellate Authority may, m eci mg . 
23 

ainst the 
. . b t· n (I) of section , ag 

penalty, as prescnbed m su -sec 10 . f. -1 d
 

. . I fide manner or having a1 e 
concerned officer for actmg 111 a ma .a 1 bl 

. . . . . ufficient and reasona e 
to discharge his duties without any s 

cause: 
ffi f the public authority 

Provided that the concerned O icer 0 
. 't f being heard before any 

shall be given a reasonable oppo11u111 Y o 

penalty is imposed on him. 

(6) The Appellate Authority shall upon adjudication of a 

complaint have the powers to issue directions requiring the 

concerned officers of the public authority to take such steps as 

h · · mpliance of the 
may be necessary to render t e services m co 

notification issued under section 4. 

Delivery of 12. The Authority shall furnish its decision to the parties 

copies of concerned within the prescribed time frame. 
decision. 

Where 
Grievance 

complained 
of is a result 

of corrupt 
practices. 

Power and 
functions of 

Appellate 
Authority 

and 
procedure 
before it. 

13. In any appeal proceedings, the burden of proof to establish the 

non-redressal of complaint shall be on the Grievance Redressal 

Officer who denied the request. 

14. Where it appears to the Appellate Authority that the grievance 

complained of is prima facie indicative or representative of a 

corrupt Ordinance or practice in terms of the Prevention of 

Corruption Act, 1988 on the part of the individual officer of the 49 of 1988 

public authority complained against, then it shall record in writing 

such evidence as may be found in support of such conclusion and 

shall in writing refer the same to the appropriate authority. 

15. (I) The Appellate Authority shall, for the purposes of its 

functions under this Ordinance, have the same powers as are 

vested in a civil court under the Code of Civil Procedure, 1908 in 5 of 1908 

respect of the following matters, namely:-

(i) Summoning and enforcing the attendanc f 
. . . e o any person 

and exammmg h11n on oath; 

(ii) Discovery and production of any d 
. . ocument or other 

material obJect producible as evidence· 
' 

(iii) Receiving evidence on affidavits· 
' 

(iv) Requisitioning of any public record· 
' 

(v) Issuing commission for the exami t· . 
na ion of witnesses· 

' 
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l' i) Sul'h nthcr matter which may be prescribed. 

l2) l'IH: /\ ppcllnlc Authority shall 1101 be bound by the procedure 
laid do\\n in the C()tk of'Civil Prnccdure. 1908 but shall be guided 
b~ tlw pri1h:ipks or natural justice and subject lo the other 
pr\) \ isil,11s () ! ' thi s Ordinance anJ or any rules rnauc there under, 
th(· f\ utlwrity shall ha w the power lo regulntc it s own procedure. 

(.,) The t\ppdlatc Authority shall monitor the implementation of 
thi s Ordinance on a regular bas is. 

(-0 'v\ ' ithout prejudice lo the provisions contained in sub-section 
(3 ). the functions of the Authority shall. amongst other things, 

include the fo llowing. na111ely:-

(a) monitoring the publicati on of se rvices lo be delivered and 
adherence lo the time schedule, manner of delivery and 
quality of such services notified by the Government; 

(b) redressa l of the public grievances with regard to the non
ava ilability of public service in electronic mode and/or 
any deficiency in electronic service delivery; 

(c) recommend changes in the procedure for delivery of 
public service which shall make the delivery more 
transparent, efficient and friendly: 

Provided that before making such a 

recommendation, the Authority shall consult the 
Administrative Secretary of the Department which is to 
deliver the public service; 

( d) to seek feedback/response from the citizens about their 
experience in availing the services from the public 
authori ty and review the same; 

(e) hear and decide the revision with regard to default and/or 
delay in delivery of public service filed before it ; 

(f) notice of failure to deliver public service in accordance 

with thi s Ordinance and refer such cases to public 

authority for di sposal as it may deem appropriate; and 

(g) perfo rming any other functi on as may be presc ribed. 

CHAPTER VII 

PENALTIES, COMPENSATION AND REWARDS 

16. ( I) The Appellate Authority may impose a penalty against a Penalty and 

des ignated officer and the concerned sub-ordinate staff responsible Compensation 

fo r rendering of service to which the applicant is entitled, or !or malajid.t 

against a Grievance Rcdressal orncer, for acting in a ma/a /idl:' action. 

manner or fo r having failed to di scharge hi s duties without any 
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suflicicnt and reasonable cause, which shall not be less than one 

thousand rupees and may extend up to ten thousand rupees, which 

shall be recovered from the salary or the official against whom 

pcnulty has been imposed: 

Provided that the concerned officer shall be given a 

reasonable opportunity of being heard before any penalty is 

imposed on him under this section. 

(2) On imposition of the penalty under sub-section (I), the 

Appellate Authority. as the case may be, may, by order, direct that 

such pot1ion of the penalty imposed under sub-section (I) shall be 

av.1arded to the appellant. as compensation, as it may deem fit: 

Provided that the amount of such compensation awarded 

shall not exceed the amount of penalty imposed under this section. 

(3) If any public servant is found guilty under sub-section (1), the 

disciplinary authority shall initiate the disciplinary proceedings 

against such officer of the public authority, who, if proved to be 

guilty of a ma/a fide action in respect of any provision of this 

Ordinance. shall be liable to such punishment as the disciplinary 

authority may decide. 

(4) While passing an order or initiate the disciplinary proceedings 

under this section the Appellate Authority shall take into 

consideration whether the delay caused is unavoidable or the 

damage caused or suffered by the appellant is in spite of the best 

care taken by the public authority. 

J 7. The Appel late Authority, wherever it deems fit, shall have the 

power to recommend depa1tmental inquiry against any 

Designated Officer or Grievance Redressal Officer, who have 

repeatedly failed in due discharge of functions cast upon them 

under this Ordinance. 

18. (I) The Appellate Authority shall formulate and implement a Rewards and 

reward scheme with financial incentives and out-of-turn Incentives. 

promotions for public authorities or their employees. who fulfill 

their duties heller than the expected service level laid down in the 

Ordinance. 

(2) The financial incentives lo be provided in sub-section ( 1) shall 

be charged to the Consolidated Fund or the Slate. 

(3) J\n order rewarding an oflicer under this section shall be 

attached to the Annual Confidential Report or the officer. 
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CHAPTER VIII 

REPORTING OF REDRESSAL OF GRIEVANCES BY 
PUBLIC AUTHORITY 

19. (I) Every public authority shall ensure that every Grievance Reporting 

Redressal Officer keeps a record of complaints made to it or requirements. 

appeal therein and the decisions on such complaints and appeals. 

(2) Every public authority shall publish in the prescribed manner 

and in the prescribed time frame, a report mentioning therein :-

(a) The number of appeals and complaints received; 

(b) The number of appeals and complaints disposed of; 

(c) The number of appeals and complaints pending; and 

(d) Such other particulars, as may be prescribed, for discharge 

of its functions under this Ordinance. 

CHAPTER IX 

MISCELLANEOUS 

20. No civil court shall have jurisdiction to settle, decide or deal 

with any question or to determine any matter which is by or under 

this Ordinance required to be settled, decided or dealt with or to be 

determined by the Grievance Redressal Officer or the Appellate 

Authority. 

21. Every order made by the Appellate Authority may be enforced 

by it in the same manner as if it were a decree or order made by a 

court in a suit pending therein and it shall be lawful for the 

Authority to send, in the event of its inability to execute it, such 

order to the court within the local limits of whose jurisdiction,-

(a) in the case of public authority not falling under clauses (b) 

and (c), the place at which the main office of such public 

authority is situated; or 

(b) in the case of an order against a public authority being a 

company, the registered office of the company is situated; 

or 

(c) in the case of an order against any other person, the place 

where the person concerned voluntarily resides or carries 

on business or personally works for gain is situated, and 

Thereupon, the court to which the order is so sent, shall 

execute the order as if it were a decree or order sent to it for 

execution. 

Bar of 
Jurisdiction of 
Court. 

Enforcement 
of orders 
made by 
Appellate 
Authority. 

Protection of 22. No suit, prosecution or other legal proceedings sha ll lie 

aga inst any person- acts done in 

(a) for anything which is in good la ith done or intended to be good faith. 
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t )lli,·ial l l:11l'lll'. 111nkl' rnks, l'1111slsh.: 11t with thi s < )rdi 11u11cc, lur 

t'11tT~·i11 g n111 1lw p11rpns1.·s 111' 1his ( >rdl11111tl'l', 

(2) 111 pmtic11lm 1111d wi11tn11t pn.:,i11dicc lo th 1..: gr.: 11 1..: rnlity 11 1' Ille 

l1,1\:µ ,,i11 !:\ prnvisi1111s. s11d1 n1h.:s 11111y prnvld1..: l'or 1111 or any ol' lhc 

1~11 ln\\ in ~t llllllll'l'S, 111111H.: ly: -
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,v~eived und pnrth.;11lnrs 111' nx:civer 111' crn11pl11int and 

I i111e fr:11111.: I'm rt.:dn.:ssl.'s uml t.: r s1..:ct ion 7; 

(iii) 

( iv) 

(V) 

(vi) 

(vii) 

(viii) 

(ix) 
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sel'lill11 (I) ol' s1.:clin11 8: 

the ti111c frnme within whi t.: h lhe ( ,rievu11ce Redn.:ssa l 

Ol'li r.:1..: r shull repml to lhe /\ppcll11le /\ulhmity 1111der 

section 9: 
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l-' ) I\ en rnk m,ttk u11d1.-r thi:- :--.c\.·1iun :-.hnll ht: bid , ~t::. ~oon a" 

nrn~ "'t.' nlkr il 11., nrndc. hl'hm; the Manipur lxgi.,lntivl: 1\ <;~crnbl). 

\\ hik it is in :-l':-:- il,n. fi. ,r ,\ tt,tul period of ~t.·vctt dn)~ \\,hic h ma) 

ht· \'l,mpri~t.·d in one :--1.'~Sil,11 nr in t\\ o l)r more c. uccc-, !- ivc ~cs..,ions 

~md i C bdi.,n~ the npi r~ of the :-,c~1.,ion i11 "hid1 it i~ ~o laid or the 

S1.'ssi0n im mediate!~ following. the Mnnipur Legislative Assembl y 

.t~.rt.'C in mak.ing an~ modifo:ntion in the rule or ugrcc that the rule 

shl)Uld not ht.' mndc. the rnk. shnll thcrcuncr have effect onl) in 

such nH.xiiticli fonn l'f he nf rw dkd. as the case may be. so 

hl'"c,cr. that an~ such nh,ditirntil'n or n1111ulmcnt shall be without 

pn.~judicc ll) the , alidit~ l'f an~ thing previously done under that 

rnk. 

25. t 1) If :m~ ditfo:ult~ arises in giving effect to the provisions of 

this nrdinancc. the State Government may. by order published in 

the Onicial Gan'tte. make such provisions not inconsistent \,,. ith 

the rrn, is ions of this Ordinance as may appear to be necessar: for 

renw, ing the difliculty: 

Pro, ided that no order shall be made under this section 

after expiry of t\vo years from the commencement of this 

Ordinance. 

(2) E, ery order made under this section shall be laid. as soon as 

ma~ be. after it is made. before the State Legislature. 

Sd/-

Pov,er to 
remove 
difficu lties. 

Raj Bha, an. Imphal 

The I -4 th December. 2020 

( Najma Heptulla ) 

Governor of Manipur 

Cop) to: 

(N,~ thokpam) 

S1:crctary (La\\) to the Go,t. of Manipur. 

I. ·1 he SccreLary to Governor, Manip11r, l{aj Bhavan, Imphal 

2. 'I he SecrcLary to Chier Mini-.h: r, Munipur 

3. P.S. to Minister (Law & l.c~bla1ivc A ffoirs), Manipur. 

4. P. S. to Chief' Sl.!crdary. Government nl' Munipur. 

5. The Cornmi .,s inncr (T,C&I), (invcn1111cnt nr Manipur. 

6. The Director, Printing and Stationery, Ma11ipur for puhlkmilH\ of the aho\t' Nl",tification in 

the Manir,ur Ga,ette Extra-Ordinnry aml to send 5 {fi ve) l'.opics of the puhlicution to the 

9w & 1.cgi~lativc Affairs Department. ( iuvcrnmcnl nf Manipur. 

v-<'"Thc Website Manager. IT Dcparln11.rnt , < iovernmcnt nf Manipur fnr uploading the above 

Notification in the Manipur Gov1:rn1m:nt W1:hsitc . 

8. The Guard 1-'ilc. 
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sc11 El>t J LE 
(As per Cha11tcr II I s · 

' · · cc. 4 ol thi ~ < )rd inane<.:) 
Timclines in respect nf Serv,·. . ~ · cc:-, lllll1er M,, · . 1, 1 • . . . 
1020 (Note: Timclines LI 

1
, _. . _ 'nipu, 111 l1 c Service-, lkl, vcr1 ( iumanlc<.: Regulations. 

- · · llc ss~11cc1l1 ,· II I · · · va Y :-,tulcl. arc in day'-) . 

: Si. N° l Services unJer B · . 
Department ti La-bnur - · · u:--,n c:--.., l{cform action Plan j I imclin <.: 

I C t . , 1 . or iccncc u11d renewal f nr conlraclnr.., under 90 ' A pprm,; I t;f aj1plica1in11 r 1·.. . . . . I 
. 011 1ac 1~ .,abour (Rc gl 1, t' d .. ~..,----+1---. -, , --_ -- • _ __!_~ 101~ an · !\bol1t1011 ) Ordinance. I ()7() 

App1(nal o f appl ,catio r· . . . -- . -
I SI - . ' 11 °' rcg,~tra11011 and renewa l of' licence under I 30 
. iops and Establi shment Ordinance 

J I Approva l or appl' t' r-:- -~ · - . . . . . - . 
1 • ica ion 101 1cg,~lrat1on of Principal Lm ploycr c; 90 

I 
establishment under c 1. t . 1 b . . . 

. on 1ac s ~a our (Regulation and !\bol111011) 
Ordinance. 1970 

-f Approva l . of application for registratio~ under Building- a~d Other JO-- --
' Con~truct,on Workers (Regulation or Employment and Condition~ of 

Service ) Ordinance. 1996 
5 

1 Approval of application for regi stration of establishment under Inter 90 
I State Migran t Workmen (RE&CS) Ordinance. 1979 

6 Online submi ssion of Inspection Re port 48 hours 
Factories (Textiles, Commerce & industry) 
7 I Approva l of application for registration, grant and renewal of licence ; 90 

under Factories Ordinance, 1948 I 

8 Approval of application for plan and permission to construct/ extend/or 90 
take into use any building as a factory 

9 , Approval of application for registration, grant and renewal of licence 30 

under Boilers Ordinance, 1923 1 

10 Approva l of application for boiler manufacturer and renewal under , 21 

Boilers Ordinance 
, Approval of application for boiler erector and renewal or licence under I 21 
1 Boilers Ordinance · 

11 

12 I Onli ne submi ss ion of Inspection Report _ ~-➔ Sh<)Uf'S 
P;rtn~rshi_p(Tex-tile, Com~erc; & ind;stryJ -
1_3__ 7 Registraliun of Partne:sh_i_p Flr~ . , ~o 
Co-operation _ _ 
14 I Registration of Socictic~ 

~() 

Registration and St~!!)_QS . . 
J 5 Document n:g i~trntion anJ mulat1on ol land I 30 

~--- ----- - -
Single Window . • 1 \ 'l 

' - II r - , j · to be issued by S111glc W1mluw I\Ul ) ' .'l 
16 A approv_a s . . . . .. •. 1- .. hi , · . . · , l 

,_____ ____ ,---- . - r t 'ng <.;anc t,on and dl 'ihlll '-i, tl ul .irp ILtll' l 1111. L llll\ l ' M 
1 17 , Intent letter, gran ' . 

under lndu~trial/ Sectoral Poli cy_ , . .. . \ 

f
---- - -l -- . - -l ·1·. t 'ons rcluted to 111vc-..1m -.. appl11,;,1l11111 7 

18_ _ J ~~ u_cncs/c an ,ca 1 

Cf ire Servic':J _ .--..-- _; -t com mcncc incnl or cn 11 ~1rudiu11 al.·ti vi til.·, [ 7 
19 I NOC_ Ccrttf1catc p11or 0 

MSPDCL · 
20· Charged elcctricit,Y conrn:ctio11 . up to ~ ~01 KV A 

7 1 

I , . 1 · W · ' 1 s rcttll II CL 
( i) where no f{ight O d)' · . 
-- - . · W· · ·s required 

(ii) where ~Ri ght of ,I)' I. 

15 - ___ _! 
..__ ___ _.l,._. __ 
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2 1 Certificate of Electrical Installation 11 
PWD 
22 Grant of ' Ri ght of Way' (RoW) permiss ion I 30 I 

PHED 
23 Obtaining of water connection 
IDCs 

17 I 
I 

24 La nd allotment I 30 
25 Conversion of land/change in land use for outs ide industrial park 60 
MAHUD 
26 Grant of construction penn its fo r 

(i) all req uired approval s 45 
I 

(ii) pre-construction 20 I 

(iii) during construction 20 
(iv) post construction 20 

27 Issuance of di gitally signed approved building plan 30 
28 Building permit 30 I 

I 

Construction perm its 45 
(i) Building Plan approval 30 I 
(ii ) Plinth inspection 7 
(iii ) Final completion/occupancy certificate (7 days for inspection + 8 I 

I day for issuing the certificate) 
29 Grant of Trade Licence 10 I 

30 Registration for levies imposed by State and Local Bodies ( other than 30 I 
I 

subsumed under GST) 
Pollution Control Board I 

3 I Online submission of Inspection Report 48 hours I 
32 Consent to establish under Water (Prevention and Control of 120 

I 

Pollution) Ordinance, 1974 
33 Consent to establish under Air (Prevention and Control of Pollution) 120 I 

' Ordinance, 1981 
34 Authorisation under Hazardous and Other Waste (Management and 120 I 

Transboundary Movement) Rules, 2016 
I 

35 Consent to operate under Water (Prevention and Control of 120 
Pollution) Ordinance, 1974 i 

36 Consent to operate under Air (Prevention and Control of Pollution) 120 I 
Ordinance, 1981 I 

Taxation 
37 Registration for Professional Tax 1 
Health Services 
38 Retail Drug Licence (Pharmacy) and renewal 30 
39 Wholesale Drug Licence 30 
40 Granting and renewal of Drug Manufacturing Licence 60 
Legal Metroloe-v (CAF&PD) 
41 Online submiss ion of Inspection Report 

48 hours 
42 Registration/Licenses and renewal under Lega l Metro logy 30 
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